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‘ APPLlCthON UND"ER SECTION "TO™UF TE

ADMIN ISTRATIVE TRIBUNALS ACT,1985 |
OA 122190

PITLE MK, Tembe, Chargeman Grade 1I(T),

I

Ordnance Factory, Ambszari, Nagpur.

Versus

- General Manager,
' Ordnance Factory, Ambazari,
Nagpur.

Sl. Description of document relied Annexure  Pzge No,

No. upon, ' o : Number

1, Application under Section 19 of - 1.14

: the Adninigtrative Tribunals

Aet 1986,

2.  Annual Confidential Report (ACR) -
for the year 80-81 I 15

3.  ACR for the year 81-82 II 16

4. Representation dated 5-8-82 111 17-18

5. = ACR for the year 82-83 ' 1v 19

6.  ACR for the year 84-85 v 20

7.  ACR for the year 85-86 S 7 21

8. AéR for the year 87-88 . Vil 22

9. Order dated 2-7-88 passed by the VIII 23
respondent. ,

10, - Representation dated 5-7-88 of the IX 24
applicant,

11, Order dt. 16-1-89 of the respondent X 25

12, AGR for the yezr 88-89 : XI 26

13, Representstion d4%.9-9-89 XII 27.29

14, - Order dazted 3-10-89 XIII 30
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DATED: 10-1-90
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pER TRIBUNAL pt. 2G0T

4s per direction of the
‘Hon'ble Vice Chairman dated
24,8.93, the matter is kaken

up from Sine-dia list. Fixed
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